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S.R. Adige,

1 Unignh of iIndia through
the Sscratary,
Min., of Refance, New Da!
2 J8 {TRG)Y & CAQ
Ministry of Dafence,
C-11, Butments, MNew Delhi

ORDER BY ClI

Principal! Bench

Vice Chairman (A)

(J)

RA c.218
raspondants for revi

By Hon'ble Mr. Kuldip Singh, Member (J)

Review Appiicants/
Rezpondents in QA
Respondents in
RA/appticants in 0A
RCUL AT ION
Leen fited by the

Ca Mo .351 of 1998

2. In the €A tn2 applicants had praved for grant of
EDP Scales w.ea.f 1.1.188¢ The 0A was allowed with a
direction to the respondents 1o give to ths applicants the
EDP . scales w.e.f 1.1.986 I the resent RA the
rezpondents are  raising the same grounds which thay had

( Kui

ip Singh)
Member (J)

raised a{l the time when QA was contested and all

grounds ‘ware laken inio consideration while deciding
.Olﬁ

3. b view of the above, we do not find any =
apparent- on tﬁe face of record warranting a review of
gcrder  under Order XLVI!D Rules 4 CPC R& 213/2000 ss

rror

/47;%¥”[“\

( S.R. Adige )

Vice Chairman

(A)




